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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

पर्ाावरण, वन और िलवार् ुपररवतान  मतं्रालर् 

अजधसचूना 

नई दिल् ली, 30 जसतम् बर, 2022 

का.आ. 4648(अ).— केन्द्रीर् सरकार, पर्ाावरण (संरक्षण) अजधजनर्म, 1986 (1986 का 29) की धारा 10 की 

उपधारा (1) द्वारा प्रित्त िजिर्ों का प्रर्ोग करते हुए, भारत सरकार के तत्कालीन पर्ाावरण और वन मंत्रालर् की 

अजधसूचना, संखर्ांक का.आ. 83(अ), तारीख 16 फरवरी, 1987 में जनम्नजलजखत और संिोधन करती ह ै :- 

उि अजधसूचना की सारणी में, क्र. सं. 64 और उससे संबंजधत प्रजवजिर्ों के पश्चात्, जनम्नजलजखत क्रम संखर्ांक और 

प्रजवजिर्ां अंतःस्ट्थाजपत की िाएंगी, अथाात् :- 

क्रम स.ं अजधकारी/अजभकरण जनम्नजलजखत के अधीन जनर्िु  

1 2 3 

“65 राज्र् तटीर् िोन प्रबंध प्राजधकरण और संघ राज्र्क्षेत्र तटीर् िोन 

प्रबंध प्राजधकरण का अध्र्क्ष और सिस्ट्र्-सजचव 

पर्ाावरण (संरक्षण) अजधजनर्म 1986 

(1986 का 29)”।   

[ फा. सं. आईए 3-12/2/2022-आईए.III] 

डा. सुिीत कुमार बािपेर्ी, संर्ुि सजचव 

रटप्पण:- मलू अजधसूचना , भारत के रािपत्र, असाधारण, भाग II, खंड 3, उपखंड (ii) संखर्ांक 83 (अ), तारीख  

16 फरवरी, 1987 द्वारा प्रकाजित की गई थी और संखर्ांक सा.का.जन. 585 (अ) तारीख 1 जसतंबर, 2006 द्वारा अंजतम 

बार संिोजधत की गई थी । 

 

स.ं   4440] नई दिल्ली, िुक्रवार, जसतम् बर 30, 2022/आज‍ वन 8, 1944  

No. 4440] NEW DELHI, FRIDAY, SEPTEMBER 30, 2022/ASVINA 8, 1944  

सी.जी.-डी.एल.-अ.-01102022-239285
CG-DL-E-01102022-239285
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 30th September, 2022 

S.O. 4648(E).—In exercise of the powers conferred by sub-section (1) of section 10 of the Environment 

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following further amendment in the 

notification of the Government of India in the erstwhile Ministry of Environment and Forest number S.O.83(E), dated 

the 16th February, 1987, namely:- 

In the said notification, in the Table, after S.No. 64 and entries relating thereto, the following serial number 

and entries shall be inserted, namely:- 

S.No Officer/Agency Appointed under 

1 2 3 

“65 Chairman, Member Secretary of all the State Coastal Zone 

Management Authorities and Union Territory Coastal 

Zone Management Authorities 

The Environment (Protection) Act, 1986 

(29 of 1986)”. 

 [F. No. IA3-12/2/2022-IA.III] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.  

Note:- The principal notification was published in the Gazette of India vide number S.O.83(E) dated 16 th February, 

1987 and last amended on vide number G.S.R.585(E) dated 1st September, 2006. 
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ऄसाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 पयाावरण, वन और िलवाय ुपररवतान  मतं्रालय 

ऄजधसचूना 

नई ददल् ली, 30 जसतम् बर, 2022 

का.अ. 4649(ऄ).— केन्द्रीय सरकार, पयाावरण (संरक्षण) ऄजधजनयम, 1986 (1986 का 29) की धारा 19 के 

खंड (क) द्वारा प्रदत्त िजियों का प्रयोग करत ेहुए, भारत सरकार के तत्कालीन पयाावरण और वन मंत्रालय की ऄजधसूचना, 

संखयांक का.अ. 638(ऄ), तारीख 28 फरवरी, 2014 में जनम्नजलजखत संिोधन करती ह ै :- 

उि ऄजधसूचना में, क्र.सं. 2 और उससे संबंजधत प्रजवजटिययों के प्ात,, जनम्नजलजखत क्रम संखयांक और प्रजवजटिययां 

ऄंतःस्ट्थाजपत की िाएगंी, ऄथाात, :- 

क्रम स.ं प्राजधकारी/ऄजधकारी ऄजधकाररता 

(1) (2) (3) 

“3. राज्य तटीय िोन प्रबंध प्राजधकरण और संघ राज्यक्षेत्र तटीय िोन 

प्रबंध प्राजधकरण  

उनकी संबंजधत क्षेत्रीय ऄजधकाररता के 

भीतर”।  

[ फा. सं. अईए 3-12/2/2022-अईए.III] 

डा. सुिीत कुमार बािपेयी, संयुि सजचव 

रटप्पण:- मूल ऄजधसूचना , भारत के रािपत्र, ऄसाधारण, भाग II, खंड 3, उपखंड (ii) संखयांक 638(ऄ), तारीख 28 

फरवरी, 2014 द्वारा प्रकाजित की गई थी । 

  

स.ं   4441] नई ददल्ली, िुक्रवार, जसतम् बर 30, 2022/अज‍ वन 8, 1944  

No. 4441] NEW DELHI, FRIDAY, SEPTEMBER 30, 2022/ASVINA 8, 1944  

सी.जी.-डी.एल.-अ.-01102022-239272
CG-DL-E-01102022-239272
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2  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 30th September, 2022 

S.O. 4649(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment 

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following amendment in the 

notification of the Government of India in the erstwhile Ministry of Environment and Forest number S.O.638 (E), 

dated the 28
th

 February, 2014, namely:- 

In the said notification, after S.No.2 and the entries relating thereto, the following S.No.and entries shall be 

inserted, namely:- 

S.No. Authority/Officer Jurisdiction 

(1) (2) (3) 

“3. The State Coastal Zone Management Authorities and 

Union Territory Coastal Zone Management Authorities 

Within their respective territorial 

jurisdiction”. 

 [F. No. IA3-12/2/2022-IA.III] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy. 

Note:-The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,Sub-section 

(ii), vide number S.O.638 (E), dated 28
th

 February, 2014. 
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

पर्ाावरण, वन और िलवार् ुपररवतान  मतं्रालर् 

अजधसचूना 

नई दिल् ली, 30  जसतम् बर, 2022 

का.आ. 4650(अ).—केन्द्रीर् सरकार, पर्ाावरण (संरक्षण) अजधजनर्म, 1986 (1986 का 29) की धारा 23 द्वारा 

प्रित्त िजिर्ों का प्रर्ोग करत ेहुए, उि अजधजनर्म की धारा 3 की उपधारा (1) और उपधारा (3) के अधीन इसके द्वारा 

गरित दकए गए राज्र् तटीर् िोन प्रबंध प्राजधकरण और संघ राज्र्क्षेत्र प्रबंध प्राजधकरण को उि अजधजनर्म की धारा 5 के 

अधीन िारी जनिेिों की अपनी िजि का, अपनी संबंजधत क्षेत्रीर् अजधकाररता के भीतर, जनम्नजलजखत ितों और पररसीमा  

के अध्र्धीन रहते हुए, प्रत्र्ार्ोिन करती ह,ै अर्ाात् :- 

(i) ऐसे जनििे राष्ट्रीर् तटीर् िोन प्रबंध प्राजधकरण र्ा केन्द्रीर् सरकार द्वारा दकसी जवजनर्िाष्ट मामले में िारी दकए गए 

दकसी जनिेि से अगंसत न हो ;  

(ii) केन्द्रीर् सरकार िजिर्ों के ऐसे प्रत्र्ार्ोिन का प्रजतसहरंण कर सकेगी र्ा उि धारा  के उपबंधों का स्ट्वर् ंअवलंब ल े

सकेगी, र्दि केन्द्रीर् सरकार की रार् में लोकजहत में ऐसी कार्ावाही आवश्र्क ह ै। 

[फा. सं. आईए 3-12/2/2022-आईए.III] 

डा. सुिीत कुमार बािपेर्ी, संर्ुि सजचव 

 
 

स.ं   4442] नई दिल्ली, सोमवार, अक् तबूर 3, 2022/आजश् वन 11, 1944  

No. 4442] NEW DELHI, MONDAY, OCTOBER 3, 2022/ASVINA 11, 1944  

सी.जी.-डी.एल.-अ.-03102022-239323
CG-DL-E-03102022-239323
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 30 September, 2022 

S.O. 4650(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) 

Act, 1986 (29 of 1986), the Central Government hereby delegates its powers to issue directions under 

section 5 of the said Act to the State Coastal Zone Management Authorities and Union Territory Coastal 

Zone Management Authorities, as constituted by it under sub-sections (1) and (3) of section 3 of the said 

Act, within their respective territorial jurisdictions, subject to the following conditions and limitations, 

namely:- 

(i).       that such directions are not inconsistent with any direction issued in any specific case by the 

National Coastal Zone Management Authority or Central Government; 

(ii) that the Central Government may revoke such delegations of powers or may itself invoke the 

provisions of the said section, if in the opinion of the Central Government such a course of action is 

necessary in the public interest. 

[F. No. IA3-12/2/2022-IA.III] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy. 
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MINISTRY OF ENVIRONMENT AND FORESTS 
 

NOTIFICATION 
New Delhi, the 19th October, 2002 

 
 
S.O.1100 (E).--- Whereas by the notification of the Government of India in the 
Ministry of Environment and  Forests number S.O. 114(E), dated the 19th 
February, 1991 (hereinafter referred to as the said notification), the Central 
Government declared Coastal Stretches as Coastal Regulation Zone (herein 
after referred to as CRZ) and restrictions were imposed on the setting up and 
expansion of industries, operations and processes in the said zone; 
 
 And whereas the Central Government deems it necessary to harmonize 
and elaborate the existing provisions of the said notification; 
 
 And whereas the Central Government has considered the requirement of 
projects relating to generation of power by non-conventional energy sources in 
CRZ areas, setting up of desalination plants in CRZ, storage of non hazardous 
cargo such as edible oil, fertilizers and food grain in CRZ of notified ports.   
 
 And whereas the Central Government has also considered the 
requirement for construction of airstrips and associated facilities in CRZ areas in 
the Islands of Lakshadweep and Andaman and Nicobar.    
 
 And whereas the Central Government is of the opinion that it is necessary 
and expedient in the public interest to amend the said notification; 
 
 And whereas sub-rule (4) of rule 5 of the Environment (Protection) Rules, 
1986 provides that, "Notwithstanding anything contained in sub-rule (3), 
whenever it appears to the Central Government that is in public interest to do so, 
it may dispense with the requirement of notice under clause (a) of sub-rule (3) of 
the said rules"; 
 
 
 And whereas the Central Government is of the opinion that it is in public 
interest to dispense with the requirement of notice under clause (a) sub-rule (3) 
of rule 5 for amending the said notification. 
 
 Now, therefore, in exercise of the powers conferred by sub-section (1) and 
clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 
1986 (29 of 1986) read with sub-rules (3) and (4) of rule 5 of the Environment 
(Protection) Rules, 1986, the Central Government hereby makes the following 
further amendments in the aforesaid notification, namely:- 
 

In the said notification, - 

29532



 
1. in paragraph 2, in sub paragraph (i), the following provisio shall be 

inserted at the end, namely:-   
"provided that (a) facilities for generating power by non conventional 
energy sources and setting up of desalination plants may be permitted 
within the said zone in areas not classified as CRZ-I(i); and (b) 
construction of airstrips in the said zone in areas not classified as 
CRZ-I(i) may also be permitted in the Islands of Lakshadweep and 
Andaman & Nicobar by Government of India in the Ministry of 
Environment & Forests".   

2. in paragraph 3, in sub-paragraph 2, –  
(i) after item (i),  the following item shall be inserted, namely:-  
 
“(ia) the clearance granted shall be valid for a period of five years 
for the commencement of the construction or operation.”;   
 
(ii) after item (iii c), the following item shall be inserted, namely:- 

"(iii d) facilities for generating power by non conventional 
energy sources, desalination plants and  weather radars; 

 
(iiie) airstrips and associated facilities in Lakshadweep and 
Andaman and  Nicobar Islands.".   

 
3.      in Annexure-I, in paragraph 6, in sub-paragraph (2),- 

 
(i) under the heading CRZ-I,  
 

(a) for the words, brackets and letter “and (c) facilities”, the 
brackets, letter and word “(c) facilities” shall be substituted,”   

 
(b) after the words “activities permissible under CRZ-I”, the 

following shall be inserted, namely:- 
 

“and (d) installation of weather radar for monitoring of 
cyclone movement and prediction by Indian Meteorological 
Department.”; 
 

(c) for the words brackets and figure "sub-paragraph (ii)", the 
following words brackets  and figures shall be substituted, 
namely:-  
 
"sub-paragraphs (i) and (ii)"; 

 
 (d) for the words, brackets and letter “and (d) salt”, the brackets, 

letter and word “(d) salt” shall be substituted; 
 

30 533



 (e) after the word “evaporation of sea water” the following shall 
be inserted, namely:- 

 
  “(e) desalination plants,  

and (f) storage of non hazardous cargo such as edible oil, 
fertilizers and food grain within notified ports”.   

 
(ii)  under the heading CRZ-II, after item (i),  the following item 

shall be inserted, namely:- 
 

“(ia)  facilities for receipt and storage of petroleum products and 
liquefied natural gas as specified in Annexure-III appended 
to this notification and facilities for regasification of liquefied 
natural gas subject to the conditions as mentioned in para 
2(ii).   

 
(ib) desalination plants 
 
(ic)  storage of non hazardous cargo such as edible oil, fertilizers 

and food grain in notified ports.     
 
(id)  facilities for generating power by non conventional energy 

sources.  
 

(ie) construction of airstrips and associated facilities in the Islands of 
Lakshadweep and Andaman and  Nicobar".   

 
(iii) under the heading CRZ-III, - 

  (a)  in clause (i), after the words "sea water", the words  
 

"facilities for receipt and storage of petroleum products and liquefied natural 
gas as specified in Annexure-III appended to this notification and facilities for 
regasification of liquefied natural gas subject to the conditions as mentioned 
in para 2(ii), facilities for generating power by non conventional energy 
sources, desalination plants, weather radars and construction of airstrips and 
associated facilities in the Islands of Lakshadweep and Andaman and 
Nicobar” shall be inserted.   

  
(b) after clause (ii), the following clauses shall be inserted 

namely:- 
 

"(iia) facilities for receipt and storage of petroleum products 
and liquefied natural gas as specified in Annexure-III 
appended  

31534



to this notification and facilities for regasification of 
liquefied natural gas subject to the conditions as 
mentioned in para 2(ii).   

(iib) storage of non hazardous cargo such as edible oil, 
fertilizers and food grain in notified ports.   

(iic) desalination plants  
(iid)  facilities for generating power by non conventional 

energy sources.  
(iie) construction of airstrips and associated facilities in the 

Islands of Lakshadweep and Andaman & Nicobar."  
 
  (iv) Under the heading CRZ-IV,-  

(a) Under sub-heading Andaman and Nicobar Islands, -  
in clause (i), after the word “HTL”, the words  
 
“except facilities for generating power by non conventional 
energy sources, desalination plants and construction of 
airstrips and associated facilities" shall  be inserted. 

 
(b) under sub-heading Lakshadweep and small Islands, after 

clause (i), the following clauses shall be inserted,  namely:- 
(ia) facilities for generating power by non conventional 

energy sources; 
(ib) desalination plants; 
(ic) construction of airstrips and associated facilities; ”. 
 

 

{F. No. H-11011/6/97-IA.III} 

Dr. V. RAJAGOPALAN, Jt. Secy. 
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The principal notification was published in the Gazette of India vide number S.O. 
114(E), dated, the 19th February, 1991 and subsequently amended vide :- 
 

(i) S.O. 595 (E) dated 18th August, 1994. 
(ii) S.O. 73 (E) dated 31st January, 1997. 
(iii) S.O. 494 (E) dated 9 th July, 1997. 
(iv) S.O. 334 (E) dated 20th April, 1998. 
(v) S.O. 873 (E) dated 30th September, 1998. 
(vi) S.O. 1122 (E) dated 29th December, 1998.  
(vii) S.O. 998 (E) dated 29th September, 1999. 
(viii) S.O. 730 (E) dated 4 th August, 2000. 
(ix) S.O. 900 (E) dated 29th September, 2000. 
(x) S.O. 329 (E) dated 12th April, 2001. 
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' 1) FoltEs-fs ' 1. lMINISTRY OF ENVIRONMENT A5
z . J

NOTIFICATION . J .
. . 

j 
e j rNcm' Dcllti. thc ltgtll Octobcr- 2(8)2 l

;
2

- . L
. s. o. I l4I4p (E).-. Whereas by the notification of the Government of lndia in tàe Ministv of t1.

th F b 1991 'thcrcinaftcr ' 2 .'Envirpnmcnt and Forests number S.O. 1 14(E), dated the 19 e ryary,
, ' j

referred to as the said notification), the Central Government declared Coastal , Stretches as ' ,''. . (,. . I
jCoastal Regulation Zone (herein after referred to as CItZ) and restrictions were imposed on the t

. ;'Nu ' ;
setting up and expansion of industries, operations and processcs in the said zone;

.- 

y, 
. ' 

. x . (
' 4

. 
'
j

e ,
' 

k .And whereas the Central Gokenunent deems it ncccssary to harmonize and elaborate the t
. . ,, . t

existing provisions of the said notification; . ' ' f '
. u f

. 
' 

- j '
'i .

. 
' ' '

jAnd whcreas the Celitfal Government has considered the requirement of projects relating ,'
. , - , ' $

to generation of power by non-coiwentional energy sources in CRZ areas, setting up of ,1
. 

. . , j
desalination plants in CRZ, storage of non hazardous cargo such as ediblq oil, fertilizers and food l , ,

- ! I
' 

. f .
grain in CRZ of notified ports. . 

. 

' 

jr
. t

* . Ik I
1 %

' b
,And whereas the Central Government has also considered the requirement for 'y

truction of airstrips and associated facilities in CRZ areas .in the Islands of Lakshadweep and iCOnS i

. . !
hAndaman and Nicobar. l

d 
r
'

' j
' $.5.

' And whereas the Central Government is of the opinion that it is necessary and expedient

in the public intcrest to amend the said notification; '

' And whereas sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986 provides
that, ''Notwithstanding anything contained in sub-rule .(3), whenever it appears to the Uentral
Government that is in public interest to 'do so, it may dispense with the requirement of notice

under clause (a) of sub-rule (3) of the said rules''; .

1 r

' j

( '
. # . ,'' )
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Aild whereu the Central Government is of the opin' ion that it is in public inter
dispense with the requirepent of notice under clause (a) sub-rule (3) of rule 5 foT smending the
said notiàcation.

Now, therefore, in esercise of the powcrs conferred by sub-section (1) and clause (v) of

sub-seciion .(2) of stction 3 of the Environment (Protection) Act
, 1936 (29 of .1936) read with

sub-rules (3) and (4) of nlle 5 of the Environment (Protection) Rules
, 1986, tht Central

Govenunent hereby makes the following ftkrther amendments in' the aforesaid notification
,

nnmely:-

In the said notiûcation, -

in paragraph 2, in sub paragraph (i), tlle following provisio shbll be inserted at the
end, namely:-

''provided that (a) facilities for geùerating power by non conventional energy '
. (
sources and setting up of besalination plants may be pe

o
rmitted withip the said

zone in areas not classified as ClkZ-1(i); and (b) consttuction of airstrips in the
'F 

.. 

f.said zone in areas not classiûed as CRZ-l(i) may also be permitted in the Is mzds
, 

'' 
r .

of Lakshadweep and Andaman & Nicobr by Government of lhdia in the M inistry
J .

of Environment & Forests'',

iaparagraph 3., in sub-pazagraph 2, -

(i) after item (i), the following item shall be inserted, namely:-

'

<t ia) the clearancc granted shail be' valid for a pe' riod of five ytars for the(
commencemenl of thc construction or operation,'';

(iii) after item (iii c), the following item shall be inserted, namely..-
, . ' 

.

''tiii d) facilities for generating power by non conventional energy sources
,

desalination plants and weather radazs;

(iiie) airstrips and associated facilities in Lakshadweep and Andaman and
Nicobat Islands.''.

39542
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. agraph 6, in sub-paragraph (2),-
.
/

% tl:ç heading CRZ-I,

ZC Wofdsy blxckets alld letter tfalld (C) facilities'', the brackeis, letterf

and word <ç(c) facilities'' shall be substitutcd,''

(b) aher the words d<activities permissible lmder CRZ-P', the following shalll

be inserted, nam'ely..-

t<and (d) installation of weather radar for monitoring of cyclone movement
and prediction by Indian M eteorological Department.'';

(c) for the words brackets and sgure ''sub-para' graph (ii)'', the follqwing
words brackets and tlgtlres shall be substituted,'nnmelyl-

''sub-paragraphs (i) nnd (ii)'';

(d) for the words, brackets and letter ç<and (d) salf', thc brackets, letter and

word çç(d) salt'' shall be subàtituted;

(e) aûer the word Sçevaporation uf sea water'' the following shall be ingerted,.

' 1t(e) desalination plalits,

and (9 storage of non hszArdous cargo such as edible oil, felilizers and
food g<8i;) 'd thin notified ports''.

(ii) under the hendiny CRZ-E, O er item (i),
inq.erted, nnmely:-

tïia) facilities for r4ceipt and storage of petrolellm prpduc? and liquefed

natural gas ms specised in Annexme-? apxnded to +is notifkae n and

the foilowing item shall be
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.-And whereas the Central Government is o? tile opinion that it is in public interest to

disptnse w1t11 the requirement of notice under clause (a) sub-rule (3) of nzle 5 for smending the
said notiscation.

Now, therefore, in eyercise of the powers conferred by sub-scction (1) and clause (v) of

sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with

sub-rules (3) and (4) of rule 5 of thc Environment (Protection) Rules, 1986, ihe Ccntral

Government hereby makes the following ftzher amendments in the aforesaid notification
,

namely:-

ln the said notification, -

in paragraph 20 in sub paragraph (i), the following provisio shâll be inserted at the
end, namely:-

''provided that (a) facilities for generating power by non conventional energy '

sources and setting up of besalination plants may be permitted withip the said

zone in areas not classified as CRZ-I(i); and (b) construction of airstrips in the

id zone in areas not clas'sitied as CRZ-I(i) may also be p' ermitted in the Isiàndssa

of Lakshadweep and Andaman & Nicobar by Government of Ihdia in the M inistry
;

of Environment & Forestsp'.

iaparagraph 3, in sub-paragraph 2, -

(i) after item (i), the following item shall be inserted, namcly:-

$t(ia) the clearance
commencement of the construction or operation.''',

d hall be valid for a piriod of five yrars for thegrante s

@

(iii) after item (iii c), the following item shall be instrted, nnmely:-

''tiii d) facilities for generating power by non conventional energy sources,
desalination plants and weather radars;

(iiie) airstrips and associated facilities in Lakshadweep and Andaman and
Nicobar Islands.''.

41544
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3. in 'Annexure-l, in paragraph 6, in sub-paragraph (2),-

(i)
: ''

dt ' 
d (c) facilities'' the brackeis, letter(a) for the words, brackets and letter an ,

and word &;(c) facilities'' shsll be substituted,''

under thç heading CRZ-I,

@) O er the words t4activities permissible under CRZ-I'', the following shalll

be insehed, nambely:- .

ç'and (d) installation of weather radar for monitoring of cyclone movement
and prediction by lndian M eteorological Departmento'';

. 2

(c) for the words brackets and figure' ''sub-pmi graph (ii)'', tlw following
words bracket.s and figures shall be substituted,'nnmely:-

''sub-parapaphs (i) and (ii)'''1

(d) for the words, bracktts and letter 'eand (d) salf', the brackds, letter and

e

$

word çç(d) salt'' shall be subkituted;

(e) aher the word ttevaporation o'f sea watçr'' the following shall be inserted..
namely:-

' t1(e) desalination plants,

and (9 stomge of non xhszzrdous cargo such as edible oil, fertilizers and
food ::,<8111 'within notified ports''.

(ii) under the hending CRZ-II, O er item (i),
inserted? namely:-

the following item shall be

Tïia) facilities for rçceipt and storage of pekolellm products and liquetkd

namml gas as specised in Annexure-m apXnded to this notifcation and
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'

facilities - for regasifçation of liquefied natural gas subject to the

conditions as mentioned in para 2(ii),

(ib) desalination plants

(ic) storage of non hnzmrdotts cargp suph as edible oil, fertilizers and food
Fain in notified ports.

(id) facilities for generating power by non conventional energy sources.
tb

(ie) constw ction ot airstrips and associated facilities in the Islands of

Lakshadweep N d Andnman and Nicobm/'.

(iii) tmder the htadinjcRz-lll, -

(a) in dause (i), aher the words ''sea water'', the words

''facilities for receipt and storage of pttroleum ptoducts and liquefed
l

nayural gas as specised in Annexure-m  appended to this notiscaiion and

fac'ilities for regasification of liquesed hatural gis subjecl
. 
to the

conditions as mentioned in para 2(ii), facilitie's for gçnerating power by
. ' ynen conventional energy sources, desalination plants , weather radnrs and

cqnstruction of airstrips and %sociated facilities in the Islands of

Lakshadweep and Andnman and Nicobar s

(b) after clause (ii), the following clauses shàll be inserted nnmely:-

''tiia) facilities for receipt and storage of petroleum products md liquefied
natural gas as specified in Annexure-m  appended

to this notitkation and fqcilities for regasiscation of liquefied natural
k

'

gas subject to the conditions as mentioned m para 2(ii).

(iib) storage of non hazardous cargo such as edible oil, fertilizers and
. . '

f d ain in notiiek ports.'oo gr
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V(iic) desalination plants .

(iid) facilitics for generating power by non conventional energy sources.

qwtiielconstnlction of airstrips and associated facilities in the lslands of
Lakshadweep apd Andaman & Nicobar.''

(iv) Under the heading CRZ-IV,-

(a) Under sub-heading Andaman and Nicobar Islands, -

in clause (i), aftir the word tCHTL'' the words5

dtexccpt facilities for generating power by non conventional energy

sources, desalination plants and construction of airstrips and associated

facilities'' shall bc. inserted.

(b) unéer sub-headingLakshadweep and small Islands, aûer clause (i),. thc
following clauses shall be inserted, namely:-

(ia) facilities for generating power by non convehtional enetgy sources;

(ib) desalination plants',

(ic) construction of airstrips and associated facilities; ''.
1 F, No. H-1 1() 1 1/6/t?7-IA.-llI1

Dr. V RAM GOPALAN. Jt, Stcy.

5' te : The principal notification'was published in the Gazette of India vide number S
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